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And whereas this HoUSe after 
considering the said draft 
notificatiOn, and the views 
expressed In support thereof 
on behalf of the Central Gov-
ernment is of the opinion 
that the previous approval 
of this House to the declara-
tion proposed in the draft 
notllication should be ac-
corded; 

Now, therefore, In pursuance of 
section 17 at the Indian Coco-
nut Committee Act, 1944 (10 
of 1944), this HOuse accords 
its approval to the draft noti-
lication containin,; the afore-
said declaration. 

ANNEXURE 

1>raft r,r otificat("" 

In ""ereise of the powers con-
ferred by section 17 of the 
Indian Coconut Committee 
Act, 1944 (10 of 1944), the 
Central Government, with 
the previous approval of the 
House of the People, hereby 
declares that with eflect from 
1st April, 1986 the Indian 
Coconut Committee constitut-
ed under that Act shall be 
dissolved." 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
II: 

(Ii) "Whe:-eas section 16 of the 
Indian Oilseed. Committee 
Act, 1948 (9 of 1948), em-
powers the Central Govern-
ment to dpclare. with the 
previou!l; approval of the 
House of the People and by 
notification in the Official 
Gazette. that with p!l'ecl from 
IUch date as rna" be specilled 
In tlie notification. the Ind'an 
Central Oi'scpd. Committee 
eonstituted undP.r that Act 
Ihall be dilaolved, 

And wh"reas the Central Gov-
emment is of the opinion that 
a declaration to the above 
effect should be made as in 
the draft noUllcation -annex-
ed hereto; 

And whereas this House after 
considering the said draft 
notification and the views 
expressed in support thereot 
on behalf of the Central Gov-
ernment is of the opinion 

that the previous approval 
of this House to the declara-
tion proposed in the draft 
notiftcatlon should be ac-
cOl'ded; 

Now, thereto:-e. in pursuance of 
Bectlon 16 of the Indian 
Oilset>ds Committee Act, 1946 
(9 of 1946), thl. 1I0URe accords 
its approval to the draft noti-
lication containing the afore-
said declaration. 

ANNEXURE 

Draft lVotijimtion 

In exercise of the puwers con-
terred by section 16 of the 
Indian Oilseeds Committee 
Act. 1946 (9 of 1946) the 
Central Governm.tlt, with the 
previoul approval at the House 
O! the People, hereby d"clal'-
e. that with eWcct tram 1st 
April, 1986, the Indian Cen-
tral Oil.eedB Committee cons-
tituted under that Act .ha\j 
be d1Baolved." 

!'he motl"" was adopwd. 

13.11 bs. 

DELHI ADMINISTRATION BILL 

fie M1IIlIIter of Rome Mat.. lSb,1 
NlIIIda): Mr. Deputy-Speaker, Sir, 
with you, pc:mi<,ion. I seek to Bubs-
titute the motion which standa in my 
name bv another motion, which has 
been circulated. 

I beg to move: 

"'nlat the Bill to provide tor 
the aclmlniatration 01 the UniOll 
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'Territory of Delhi and for matters 
connected therewith, b<! referred 
to a Joint Committee Of the 
Houses consisting of 33 members, 
22 from this House, namely:-

Shri S. V. Krishnamoorthy Rao; 
Shri Ramchandra Vi thaI 
Bade; Chodhury Brahm Pra-
kash; Shrimati Renu Chakra-
vartty; Shri Shivajirao S. 
Deshmukb; Shri Shiv Charan 
Gupta; Shrimati Subhadra 
Joshi; Shri Hari Vishnu 
Kamath; Sardar Kapur Singh; 
Shri Mehr Chand Khanna; 
Shri T. Manaen; Shri Dhu-
leshwar Meena; Shri Jashvant 
Mehta; Shri Bakar Ali Mirza; 
Sardar Gurmukh Singh 
Musafir; Shri Naval Prabha-
kar; Shri A. V. Raghavan; 
Shri R. V. Reddiar; Dr. Saro-
jini Mahishi; Shri Sham Nath; 
Shrimati Ramdulari Sinha; 
and Shri Gulzarilal N anda 

and II from Rajya Sabha; 

that in order to constitute a 
sitting of the Joint Committee 
the quorum shall be one-third of 
the total number of members of 
the Joint Committee; 

that the Committee shall make 
a report to this House by the 
first day of the next session; 

that in other respects the Rules 
Of Procedure of this House relat-
ing to Parliamentary Committees 
shan apply with such variation. 
and modifica!in. as the Speaker 
may make; and 

thnt this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
name! of 11 members to be BP-
pointed by Rajya Sabha to the 
Joint Committee." 

The Bill before the House deal. 
with the future admirilstrative set-
up of Delhi. Iu purpose is to create 
a new set-up. The provision. of this 

Bill are designed to suit the excep-
tional circumstances in this area and 
to provide for the satisfaction of cer-
tain special needs. It is well-known 
what these exceptional circumstances 
are. The most obvious peculiarity of 
the case lies in the fact that Delhi 
has the privilege of being the capital 
of the Union of India and the .eat of 
the Central Government. This also 
imposes certain obligations and calls 
for the acceptance Of a measure of 
self-denial on the part of the people 
Of the area. 

Sir, may I trace briefly the deve-
lopments concerning the administra-
tion of Delhi, which have an intimate 
bearing on the issues underlying the 
proposals put forward in this Bill? 
Before indepetidence, Delhi, as the 
capital of India, was administered by 
the Central Government through a 
Chief Commissioner. It was a Chief 
Commissioner's Province. After the 
attainment of independence, Delhi 
became a ·c' Class State with a legis-
lature and a council of ministers. 
This position lasted till 1956. Mean-
while in September 1955 the State. 
Reorganisation Commission had sub-
mitted its report. The recommenda-
tions of this Commission led to a 
large-scale transformation of the 
structure of the States. One of the 
conseQuences of its recommendations 
was the abolition of the legislative 
assemblies and council of i i ~ 

in 'e' Class States. This was secu:--
ed through repeal of the Govern-
ment of Part C Sates Act, 1951 from 
the 1st November, 1956. 

The Commission specially review-
ed the arrangements in respect of 
Delhi and devoted a whole chapter to 
this problem. Taking into considera-

tion the special situation of Delhi--
i.e. it is the seat ot the Indian Gov-
ernment and it is also basically a city 
unit comprising of an urban popula-
tion of 82 per rent in view of all this. 
the CommissiOn recommended that 
municipal autonomy in the form of a 
Corporation. which will provide 
greater local autonomy than i. the 
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case in some of the important federal 
capitals, would be the riiht and in 
fact the only solution of the problem 
of Delhi. Thereafter, the Municipal 
Corporation was constituted in April 
1958 under the Delhi Municipal Cor-
poration Act, 1957 for the entire 
Union Territory of Delhi, i.e, the 
rural II! well as the urban areas. A 
small area--New Delhi covering 
abou t 16 square miles-and the Delhi 
Cantonment were, tJowever, -kept 
outside the jurisdiction of the CorpO-
ration. Unlike the other municipal 
corporations, the Delhi Municipal 
Corporation WII! made responsible 
for even generation of electricity. 
This was a special feature, apart 
from the fact that the rural a...,as 
were brought also under the jurisdic-
tion of the Corporation, which is not 
the case in other such bodies. 

After the abolition of the legisln-
1u:'e and council of ministers for Delhi, 
the administration of the territory 
is being carried an directly by the 
Central Government through the 
Chief Commissioner. This set-up, 
ont:! can understand, did not satisfy 
the political aspirations of the peo-
ple of the area and persistent de-
mands have been made to provide 
for a larger association of the people 
not only in essentially city functions 
('iU :Jea out oy the Municipal Corpo-
ration. but also in other wider fteldl'l 
of i i~ i  There wert" de-
mands for the :revival of a legislative 
assembly and council of ministers. It 
will be r!"Called that when the Cons-
titution (Fourteenth Amendment) 
RII 1962 came up before Parliament. 
i t ~  suggested on the floor of the 
House that Delhi should al80 be in-
cluded in that Bill, so that it could 
have a legislative assembly and a 
council of ministers. It was, how-
ever, made clear at that time on be-
half of the government that the ques-
tion of effecting changes in the admi .. 
nistralive set-up of Delhi would re-
quire special consideration In the 
light Of the lpeciaJ requirements of 
1he territory. 

9, 18117 (SIlka) Adminiatratio"-4690 

" ~ Bill 
I 'might refer here to the observa-
tions made by the lale Prime Minis-
ter, Shri Jawaha.l'lal Nehru, on that 
occasion. He said Delhi could not be 
dealt with like other Union Territo-
ries and could not straightaway be 
included in the Bill. Th" Prime 
Minister-who waS then Home Minis-
ter-Shri Lal Bahadur Shastri also 
said that the question as to what 
changes were needed in the working 
of the Corporation would be consi-
dered as soon as the Corporation's 
recommendations were recftived. 
That was bein& considered then. He 
also said that the question as to how 
the representatives of the people could 
be associated with the developmental 
activities would also bt.. considered. 

I would not like to take the time 
of the Hou .. in explaining the special 
position which Delhi i ~ i ~

so obvious. In other federal capital!! 
in the world also, a balance is kept 
betWeen the requirements of demo ... 
cratic association of the people with 
the administration and the need for 
effective control ot the national gov-
ernment over the government ot the 
capital to avoid conflicts, which may 
detra<t from the efficient working of 
the MetropOlis, also keeping in view 
the fact that a large number of 
foreign legations, embassies, etc. are 
houoed here. 

Having taken into account all the.e 
factors and atte:' detailed 18 1 ~ 

with the representatives 01 the politi-
cal parties and others, a Icht'!me for 
reorganising the admini5trativp. !!let. 
up of the terrItory aDd aloo of the 
Delhi Municipa) Corporation wal 
drawn up. 

The broad outlines of this scheme 
was laid before the Houae on 18th 
August. 1985. The present Bill seek. 
to give effect to that portion of the 
..,heme which provides fo: the ..,(t-
ing up ot a Metropolitan Council and 
an Executive Council to ... ilt and 
advise th(' Administrator ot the terri .. 
lory. 
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The main teatures of the Bill are 
that the Administrator of the terri-
tory will be a Lieutenant Governor 
who will have an Executive Council 
to assist and advise him except in 
regard to certain matlers which will 
be reserved to the Administrator, 
and that a deliberative body called 
the Metropolitan Council consisting 
of 42 elected ILIld 5 nominated mem-
bers will be constituted which will 
be empowered to discuss and make 
recommendations in regard to matters 
relating to the administration and 
development of the territory except 
those reserved to ~ Administrator. 

The Bill is divided into four parts. 
Part (1) cove"s preliminary ground 
and contains u set of definitions. 
Part (2) deals with the Metropolitan 
Council, its constitution, functions 
and other procedural matters connec-
ted with its functions. I shall refer 
to a few clauses which are impor-
tant. Clause (3) provides that there 
snail be a Metropolitan Council con-
sisting of 42 members chosen by 
direct election from the territorial 
constituencies. Provision has been 
made fOr nominating not more than 
5 persons to the Council. This fol-
lows similar provisions made in res-
pect of legislatures constituted under 
the Government of' Union Territories 
Act, 1963. There is also provision 
for reserving seats for Scheduled 
Castes On the basis of the ratiO of the 
population of Scheduled Castes to the 
tota.! population in. Delhi. 

We may then look to clause 4 which 
empowers the Election . CommiSsion 
to determine the various territorial 
con!:titut'ncies. There are details 
given regarding that. I do not wish 
to take up the time of the House bY 
1I0ing into the details of that clause. 

Clauses 6 to 9 lay down the qualifi-
cations for membership to the Coun-
cil, which are the lame as thoae for 
membership of the legislaturel of the 
Union TerritOries, and tbe procedure 
for preparing the electoral roUI, and 

also makes provision for conducting 
the elections in accordance with the 
Representation of the People Act, 
1951 and rules thereunder. 

Clause 10 provides that the term of 
the MetropOlitan Council shall be five 
years with the additional prOvisions 
for extending the term when a pro-
clamation of emergency is in force. 
This provision as well as the provi-
sion in clause 11 relating to summon-
ing and proroguing the CouncilS, 
they follow similar provisions in the 
Government of Union Territories 
I\:t. 

Then We may take up clauses 12 
and 13. They deal with the election 
of the Chairman of the Metropolitan 
Council and other matters incidental 
to that office. Clause 14 empower. 
the Administrator to attend and add-
ress the meeting: of the Counci 1. 

Clauses 15 to 20 deal with matters 
on oath or affirmation by members 
voting in Metropolitan Council, vaca-
tion of seats. disqualification from 
membership, powe"" and privileges 
and salaries of members. 

I now move on to clause 21. This 
is an important clause which speci-
fies matters which the Metropolitan 
Council may discuss and in respect of 
which it may' make recommendations. 
It includes matters in the Stale and 
Concurrent i.Jsts and also provides 
fo" legislation regarding those mat-
ters being considered in the Metro-
politan Council. The budget of the 
territory will also be placed before 
the Metropoll tan Council. 

lII't fA ~ IWiPT1I (ilfm) : 
~  ~  .ro- ~ ~ 

~ ~ I w-rr ~ ~~1 1 

~  ~~H ~~1  
IfGI'!,Rf''1ty ~ I 

Mr. Deputy-Speaker: Quorum bas 
'-'en challenged. The hon. Minister 
may ruame his seat. "nle Bell fa be-
In. rune. . 
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There is quorum now. The hon. 
Minister may continue his speech. 

Shrl J\'aada: Sir, I was in clause 
21, on the question of the budeet of 
the territory. It is clear from this 
provision that it will also be placed 
before Ihe Metropolitan Couneilfor 
consideration and making recommen-
datiun at the appropriate stage oach 
yesI'. 

Clause 22 is another important clause 
which confers on the members the 
)'ight of asking questions. Clause 23 
Gives the uuthority to the Metropolitan 
Council to regulate its procedure, COD-
dUL't of business and rules. The Ad-
ministrator is howevel empowered to 
make ~  prohibiting discussions on 
matters for which he will be exclu-
sively responsible and for regulating 
~ i  or questions regarding such 
matters. 

I think I need not mention the other 
dauscs in this Part. I now move on 
to Part III of the Bill. This part deals 
wit.h the constitution of the Executive 
Council, it.s powers and functions and 
the manner in which the Lt. Governor 
will transaet tho business with the 
members of the Executive Council. 

Clause 27 provides that in exercise 
cf his functions the Administrator 
:shall be assisted and advised by an 
Executive Council oonsisting of not 
more than four members. Only in re-
f"rd to law and order, including the 
org3nisation and discipline of police 
force and on such other matters as 
th. President may from time to time 
$pecify will he be required to act in 
h,is discretion, that is, without the 
a.ssistance and advice ot the Execu-
tive Councillors. In tact, such reser-
vation has been made in the Govern-
menls of Part C States also, but Its 
.. cope Is considerably curtailed in the 
present Bill. 

Clau!lte 27 further makes a provisjon 
that in the event of a dift'erenoe of 
opinion between the Administrator 
and the membel'll of the Executive 
Council on any matter the Adminis-

trator shall refer the issue to the 
President (or decision. Such a provi-
sion exists in the Government of 
Union Territories Ad and it is mainly 
intended to clarify the constitutional 
position that the Central Government 
is u!timalcly an.werable to Parliament 
for the administration of the territor· 
ies. Although such a provision ex.ists 
In the Government of Union Territor-
ies Act it has been there during tbe 
last two and a half years-tbere had 
been no oec-asion when this was in-
voked, wheD the President was requir-
ed to settle the difference of opinion 
on such matters. It i. hoped thaI 
Delhi will not b" an exception to this 
kind ot convention or practice. 

Clause 27 further provides lh.t the 
decisions of the Executive Council re-
lating to New Deihl shall b. subject 
to the concurrenre at ~ Lt. Governor. 
Tbi. arises from the fact that New 
Delhi has a special pO!!ition within lhe 
territory as already recosnised by the 
fact that it has a separate munici-
pality. 

Clause 28 provides that the Execu-
tive Council shall be appointed by lhe 
President. It is intenddtd that the 
Executive Councillors will be chosen 
tram amonll the membera of the Mel-
ropolitan Councll and In the day to 
day discharle of their duties they· will 
funotion like Ministers. This has been 
made possible by providing in clause 
29 that rules shall be framed for allo-
cating business among the ~T  ot 
the lI:xecutive Council tor convenient 
tromaction of business by the Execu-
tive Councillors. 

I now come to Part IV wbich con-
tains miscellaneous and trllDlltion.1 
provisions. There Ire just one or two 
clauses whic-h deserve mentioning. 
Claus. 32 provides for an Interim 
Metropolitan Council beinl constitut-
ed until the general elections 1<> the 
Metropolitan Council are held. 42 
memhers of the interim Metropolitan 
Council will be elected by the existing 
members of the Delhi electoral collese 
by the system of proportional repre-
s.nution by means of • single tranl-
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forable vote. Clause 33 provides for 
the .ettina up of an interim Execu-
tive Council until the directly elected 
Metropolitan Council comes into exist-
ence. 

Clause 35 provide. that the interim 
Metropolitan Council shall be the 
electoral college for Delhi. This is an 
important clause. And the last clause 
to .... hich I would like to draw atten-
tion, is clause 36 which provides for 
Increase in the parliamentary seats 
allotted to Delhi from 5 to 7. This 
increase has been suggested having 
regard to the increase in population of 
Delhi from 17: 44 lakhs in 1951 to 
26· 59 lakhs in 1961. This is a brief 
presentation of the important points 
of the Bill. 

I may make just a few more obser-
vations before I conclude. I would 
request hon. Members to consider 
these provisions in their proper pers-

i ~ and in their totality. What 
is it that they want? It is quite ob-
viow.; thnt the ultimate responsibility 
of Parliament for thE' administration 
of this territory remains intact in this 
Bill. The accountability of all those 
persons who are concerned with this 
administration to Parliament also re-
mains. This was also the position 
visuaiiZt'd in the various stages of the 
discussion in this matter hitherto. 

So far the position was different. 
Now a new situation has been created. 
So thE' set up of the administration 
will not be the same as it was before. 
A'S. mUch as possible, to the extent it 
is possible to do so, peoples' aspiration 
for association 3S ~  as possible 
with the administration, the participa-
tion of the representatives of the peo-
ple with th£' administration has been 
s(>{'urf'd hr.re throurh the i~i  

of this Bill. 

Shrl Vasu·1t van Nair (A mba la-
pU7.ha1: No, absolutely not. 

Shrl Nand., That is ~ matter of 
opinion, ~  I do not think there 

is any scope for difference of opinion 
on .... hat 1 have said. There ili that 
participation. Of course, it is true 
that the demand for a separate State, 
a Union Territory with a separate 
Assembly and Council of Ministers, 
has not been conceded. 

Shrt Vaslldr.van Nair: That is the 
crux 01 the matter. 

Shri Nand.: May be. I unders,and 
that there is a viewpoint which has 
not been met by the provis,ions of this 
Bill. I do not say that viewpoint is 
inherently wrong. There is nothing 
inherently wroni' about it. I under-
stand that those aspirations have not 
ret:eived full satisfaction. There ~ 

nothing wrong \\:ith those aspirations, 
But the point to remember is that 
thrre arc special conditions, We have 
flrst to recognIse the fact of these spe-
cial ronditions and then see whether 
we are not going to the utmost length 
to meet those requirements C'Onsistent 
with the other  obligations which have-
been set out before, which I have 
mentioned in the course of my earlier 
observations. Having regard to an 
that, I believe it is very clear that this 
Bill gives expression, it affords ex-
pression to the peoples' will to share 
in the largest measure practi-:able in 
the various fields of work in DeIhl. 
It tries also to ensure an integrated 
Bnd efficient machinery to give to the 
people B good adminb;tration which Js 
responsive to their needs and attends 
to their problems with great sympa-
thy, solicitude and despatch. This is 
another Rspect which had come up 
many times at many stages during the 
consideration of the scheme to be 
brought forward and i ~ ~ 

with regard to this State. I think 
there was a legitimate complaint, a 
~  of grievance. about the fact that 
thf' i i~ i  ~ envisaged, i~ 

not provide for .full (,o-ordination; to 
put it in another way. there 
W8!" no unified administration. 
To the extent thnt position rf'mains it 
did crt'ste a certain disadvan·.age and 
handicap for the territory. Thcre-
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fore, the new scheme is going to ob-
viate those defects and in essenCe it 
meeta the need for participation of 
the people, ttlelr association in tho 
administration. The formal provi-
sions of the law are there; the ac-
countability to Parliament is there, 
but the way in which all this has 
been framed, it paves the way for, in 
eSience, a very full association of the 
people's representatives so far as the 
practical purposes of administration 
are concerned. This is assured. 

Then, taking all t,hese provisions to_ 
eether, taking also into account the 
fact that there is going (0 be a re-
orcanisation of the municipal set-
up-there wiIJ be another measure 
beforp Parliament which will enable 
the administration of the municipa-
lity to be tarried on in a much more 
effiCient manner-in the light of 
whatever experience hu been gaIn-
ed during these years-and that is 
becaUSe of thl' lact that Delhi has got 
its special requirements-we will be 
giving certain special features to the 
municipal oet-up also and it will pro-
vide for a way of dealine with the 
problems Of the Delhi municipal area 
llrhich. I believe, is going to be con-
ducive to a much mOre effective and 
efficient administTation at the area. 

Sir, I have explained the main fea-
tures. The Metropolitan Council i. 
designed to functiOn Iike a legisJa-
aJre in so far 85 its procedure is 
concemed. It would consider the 
Bill. relating to the territory in the 
S ~ and concurrent fields and it 
will make recommendations which 
.,till come up before Government. 
Naturally, in view Of the fact that 
ejected ~ 8 i  are associa-
ted thou2h it is in an advisory capa-
city, and there are the executive 
councillor. who will actua1Jv be tran-
SActing the business nf the 1erri-
1.ory-of course, on thE:' linC's which 
havE:' been laid do\\'11 here. largely in 
their hands-<oonsideoring .11 this, it 
CRn be said that the Executive Coun-
dl will function more or less like A 
Council of Ministers. 

Sir, 1 may conclude with tire plea 
that this arranllement will be liven M 
fair trial and will be worked in a 
apirit Of give-and-take and with a 
sincere desire to keep it eomll· 
Worked with that understandinll, the 
arrangement is sure to yield ~

fiela! fruits and satisfy the demahd 
for a ~ and unilled administration 
to the representativeo of the people 
closely .. sociated with and actively 
partiCipating in it. Sir, I have ~  

Mr. 
moved: 

Deputy-Speaker: Motioll 

"That the Bill to PTOvide for 
the administration of the Union 
territory of Delhi and for matters 

~  therewith, be referred 
to a Joint Commlttl'e Of the 
Houses consisting of 33 membel's, 
22 from this HOUSe!. namely: 

Shri S. V Kri,hnamoorthy R,alo, 

Shrl Ramchandra Vithu, 
Bade, Choudh ury Brahm 
Prakash, Shrimati Renu Chak-
ravartty, Shri Shivajlrao S. 
Deshm ukh, Shri Shiv Charan 
Gupta. Shrimatj subhadr .. 
JO!Jhl, Shri Hari Vi.hnu 
Kamath, Sardar Kapur Singh. 
Shrj Mehr Chand Khanna, 
Shri T. Manaen, Shri Dhu-
leshwar Meena, Shri Jash-
vant Mehta, Shri Bak.r All 
Mirza, Sardar Gurmuklr Singh 
Musatlr, Shrl Naval Pra-
bhakar, Shri A. V. RaghRvan, 
Shri R. V. Heddiar, Dr. Sarn-
jint Maw,hl, Shri Sham Natn, 
Shrimat\ Ramdulari Sinh .. , 
and ShTi Gulzarilal Nand. 

and Il from Raiy. Sabhn; 

that in order to constitute 11 8i ~ 

ting of the Joint Committee the 
quorum shall ~ on(·-third Of the 
total number oC m('mbcrs of the 
Joint i ~  

that the Committee .hall make 
a report to this HouRe by the 
first day of the next se!l!lion; 

1 ~ in other respe-c-ts thr Rules 
of Procedure of this HouSe re-
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lating to Parliamentary Com-
mittees shall apply with such 
variations and modifications as 
the Speaker may make; and 

that this HOuse recommends to 
Rajya Sabha that Rajya Sabha 
do join the said Joint Com-
mittee and communicate to this 
House the names Of 11 members 
to be appointed by Rajya Sabha 
to the Joint Committee." 

There are two other motions for re-
ference to Joint Committee. 

Is Shri Brahm Prakash moving his 
motion? 

Shri Brahm Prakash (Outer Delhi): 
1 am not moving it noW. 

~ "'"'" ~ 1 T ~ 

i[11T) 'l",'f <fT ~ ~ ffiiR iii'<'I"£1 
~ T~T wn: 'q"f1l mm ~  I ~ 

of; ~ ~  ~  ~i  <it 'f'f ~ I 
Mr. Deputy-Speaker: You are on 
the Joint Committee. Members ot 
the Joint Committee will not be al-
lowed because there are others whO 
want to speak. U  1 allow one Mem-
ber, others also will haVe to be al-
lowed. So, you are not moving this 
~i  

Sllrl S. M. Banerjee (Kanpur): I 
want to move the motion tor circula-
tion. 

Sir, I beg to move: 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 11th February, 
1966." 

Mr. Deputy-Speaker: The motion 
and the amendment of Shri S. M. 
Banerjee are before the House. 

•  _ Sllfln. ~  ~~  

it ~ mr-r """"" ~i T ~ I ~ ~ 
'l"T fm ... ~ i/t ~ 11:[ lI"if': I!fqf"<f ~ 
..r.r 'Tq: it ~ ~  ;prT f'f'T'T ...r 
~ I ;;« ~ '1[ for<A ~T ij; 

~ it;,or ~ m R"ITT "'fi!<f ~ 

il" !If)1-~ 1 ~ If'" qfqf"l ij; >II ~ 

it I li"f;'ro: it m'l ij-~  ~~ ~ 

~  •• .rl ""'"II ~ ~ ~~ ...r mm 
RIll 'iirD: I 

Mr. Deputy-Speaker: I am very 
sorry. If I allow one Member,l will 
haVe to allow other Members also. 1 
cannot make a distinction. 

Shri Brahm Prakash: At least one 
Member from Delhi shOUld be alloW-
ed to speak. 

Mr. Deputy·Speaker: H the House 
has no objeCltion. I will a!low one 
Member. Shri Vasudevan Nair. 

'" ~ '!rot ~  5 !T ~ 
~~  ~  ~ '17 'Wf ~ l[R ij; 'l,f,ir 

~  <r 1 ~  ~  ~ I 

Mr. Deputl-Speaker: The bell i. 
being rung .... Now there is quorum. 
Shri Vasudevan Nair. 

Shri Vasud"van Nair: Mr. D.puty-
Speaker, Sir, 1 am really.urprised 
why the hon. Minister and the Union 
Government have decided to bother 
this House with such a Bill. 

~ 1'Ii'! .... ~ 'O'!1"6"IIet 

~ 1  ~1T  Q'q"T ~ 'q"h ~ ~ 

T ~ 1{[ I 

Mr. Deputy·Speaker: Is there nu 
quorum? 

Shrl Hukam Chaad Kachhavalra: 
No quorum. Sir. 

!!'Ir. Depqty·Speal\er: There l!o< 

quorum . 

~  ~  Nair: The Union 
Government' ill tryilll \0 impoee .n:l 
foIst an administrator raj on Delhi. .. 

Sbrl S. M. Banerjee: Exactly. 

8bri Vaaudev:... Nair: .. an"-they 
want 1.15 to believe that this is • de-
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moeratie set-up. I am constrained to 
state tlrat the Home Minister will 
not succeed in this game. He cannot 
dupe anyone by his statements that 
this expresses the will ot the people 
of Delhi. that this Bill will help the 
assocIation of the people's representa-
tives in tire state aftalrs of DelhI. 
All this is tall talk; nothing but talJ 
talk. 

I feel that this Bill is a challenge 
to the people Of the capital of India 
and if the Government succeeds In 
passing  this Bill as it is, they w ill be 
cutting at the very rools of demo-
cracy and all our ideas ot a demo-
cratic set-up in Delhi will be buried 
deep and it will be tire ftnal blow. 
With alI the argumeuta put forward 
by the hon. Minister, he could not ... 

folT ~ ~ III91fI1f : 
~  ~ <roT ~  ~ 

T 1 ~  ~ I 

Mr. Deput:r-Speaker: The bell is 
being rung .... now there is quorum. 

Shrl V"""devan Nair: The hon. 
Minister spoke so much about the 
exceptional situation and the special 
circumstances in the capital But he 
could not elaborate very much on the 
special circumstances or the excep-
tiona) situation. 

There was a trial ot a legislature 
and a council at Mintsters In Delhi 
not tor a small period but tor a pro-
longed period of four Or live years. 
From 1952 to 1956, there was an elec-
ted Government in Delhi. The Minis-
ter .... duty-bound to explain to this 
House what were the dlftlculties that 
the Central Government faced when 
a popular Government was ruling In 
Deihl and, drawing lessons from that 
experience, he ouaht to have come 
before this House and explained that 
IDr these reasons they lind that they 
cannot atrord to have a popularly 
elected Government In Deihl 

'fte DepGtJ-Mbdster III tile ........ 
try 01 B_ AJfaIn (8IIrl L. N. 

2019 ~  

Mlshra): 
it. 

The S.R.C. has explained 

Shrl Brahm Prakash: The S.R.C. 
was wrong in that. 

Shri VasudevaD Nair: The han.. 
~i i  did not cia that. I under-
stand that if there is a legislature and 
a council of Ministers, the heaveu! 
are not going to fall down. I agree 
there. If the Minister wanted to 

safeguard 80me of the privileges of 
the Central Government in Delhi. he 
could provide for that in R Bill. No-
body is against that. When Delhi i. 
the seat of the Central Government, 
they can very well come before the 
Parliament and a.k the Parliament. 
IIPlease live us such and such safe-
guards." But still with those safe-
guards, it was only proper and fair 
for the Union Government to ofter 
an elected Government to 3 milllon 
people of Delhi. I do not know what 
is the great sin that the citizens of 
Delhi committed which was not com-
mitted by the people In other parts 
of India for their belni deprived of • 
voice in the administration of the 
capital. 

Sir. as far as our Party is concern-
ed, we are very IIrmly committed to 
the idea of a legislature and a coun-
cil of Ministers in the Union Territory 
of Delhi. I want to make It very 
clear. The hon. Min •• ter stated that 
he had prolonged consultation.. with 
the various political parties on thla 
particular question. A year before. I 
understand. our Party was consulted 
along with many other Partl... I 
would like to know from him whlcb 
Party supported him In this particular 
measure. Did a sin,'e political party 
In the capital support the Union Gov-
ernment with a measure like thl.? I 
ohould like to get a plain anower from 
the Mini.ter. If It Is possible. Did 
he eet any support trom hhl own 
Party? Thl. Government comes be-
fore this House with thi. Bill with-
out the support of any political Party 
and without the support of the pe0-
ple In the capital and they can It a 
demOCTatic meuure. 
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I have another charge to make to 
this Government. We hear in the 
newspapers that the ruling Party 
was specially taken into confidence by 
the Union Home Ministry as far as 
this legislation for Delhi is concerned. 
Is it a fact that even the amendments 
Were discussed by the representatives 
of the D.P .c.C. and the Home Ministry 
behind the curtain ,before it came to 
this House and, if so, is it a healthy 
tradition that is being set up as far 
as democratic processes in this country 
are concerned? I am raising this be-
cause it appeared in the newspapers. 
If they did not want to do something 
like that, can't they do it in a much 
more hidden manner? Perhaps, they 
think that they can get anything done 
in this country. Some of them con-
fAbulate, discuss among themselves, 
prepare amendments and come before 
the House and hecause they have a 
brute majority, they think that they 
can get it passed and get away with 
it. I think this kind of practice and 
precedent established by the Home 
Minis'try which is supposed to be the 
custodian of democratic traditions is 
a very dangerous sign. We protest 
against this kind of practice. 

HavinR ~  our position on the 
necessity of ~  £'Ie('ted legislature and 
a council of Ministers in Delhi, let us 
look at this Bill. It does not give me 
any pleasure to look at it with any 
kind of enthusiasm. This Metropoli-
tan Council will be nothing more than 
8 d<'b'lting society. I ask this Minister 
and t.his Government? Why should 
you waste publiC' money on this'? 
(lnt"ruptlon) Perhaps, some people 
CBn be accommodated. That is a 

ditrereont matter. There are such 
problems for the ruling Party. But 
If you go throuRh the provision. of 
this Bill, this Metropolitan Council Is 
'ust an ornament. just a d('-bating so-
ciety, and nothing more than that. 

As far as Delhi Is coneerned, the 
Jl(inister himself stated that one of 
.he i",portant administrative problems 
in Delhi was the multiplicity of au-

thority. Now, in De1lti. the situation 
at present ia like this, There ia lb. 
Delhi Municipal Corporation 10QJtine 
after the civic alfaira and there is the 
all-powedul Delhi Administration and 
thia poor Corporation has no powers 
and no voicl' as far as the DIillIi 
Administration is concerlled, Then, 
there is the Delhi Development Au-
thority which looks after certain pro-
blems on its own, There b the New 
Delhi Municipal Committee, entirely 
nominated, with an tA.S. officer or 
somebody as the President of that 
Committee. And yet there is another 
authority. the Delhi Cantonment Ad-
ministration. Today, because of thla 
multiplicity of authority, the citizens 
of Delhi in various parts are put to 
difficulties, For example, they have 
to pay water charges-there are dill'e-
rent charges in difterent places. 
Then, they have to pay electricity 
charges-dill'erent charges in difterent 
places. As far as the water supply I. 
concerned, it is a chronic problem in 
Delhi. One of the reasons 10r lack 
of solution for this chronic problem 
is that there is no centralised autho-
rity to look after it. The Delhi Cor-
poration is in-charge of filtration and 
the laying out of mains and the dis-
tribution is under the charge of the 
Corporation in the Delhi Corporation 
area and the New Delhi Municipal 
Committee in the New Delhi area 
and the New Delhi Municipal Com-
mittee, after getting the bulk supplies 
of water from the Corporation at a 
lower rate, charges such a high rate 
that the consumers in New Delhi area 
have to pay mare than what the con-
sumers pay in the old Delhi area. 
ActuallY, they are trading on this; 
they are trading on an item like water 
and on an item like electricity. It Is 
very difl\cult to find a similar agency 
trying to make profits on these items. 

14 h .... 

I forgot to mention one other 
agency, and that is Mehr ChUld 
Khanna Saheb's department; he bel 
also somewhat a little empire of his 
OWn In DelhI. I think the CPWD Is 
in charee of unftltered water supply, • 
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8hrl U. M. TrlvecU (Mandaaur): 
That is the Health Ministry. 

8brI VuadevaD Nair: Yes, the 
Health Ministry is another lIiency. 
I am thankful to the hon. ¥eDlber. 
I forgot to mention the Health J4InIs-
try. That ia another a,ency .till 
dabbling in the Delhi alralrs in cer-
tain sector.. 

I understand that last year it wu 
found that filtered water waa used 
for gardening. In Delhi where we 
have such short supply of water, IU-
tered water was used fOr gardening. 

811r1 S. III. Banerjee: For the Minis-
ters' ,ardena it was used. 

Sl&rl Vaawlevan Nair: rt may 
have been used for the ¥inisters' 
gard","s. When it was brouiht to 
the notice of the corporation autho-
rities il was found that. lhe pumps 01 
the CPWD which is, I think, In charge 
of the supply of water for gardenillll, 
had gone out of order, and .0 because 
of that .Ihe people were usin, llitered 
water for gardening. So, you hive 
Khanna Saheb in one place, Dr. 
SushUa Nayar in another place, and 
Nandaji in a third place and IInally 
the corporation looking after some 
things. Thia i. the kind 01 treatment 
that is given to the people Of thi.a 
capital. At least Government could 
be congratulated if they had broueht 
forward a piece of le&illation for • 
centralised administration and au-
thority for all the Delhi areaa. That 
also has not been accomplished by 
this piece of legtslation because now 
they are thinking of lome other 
agencle. al80 over and above the 
metropolitan council. 

CominS to oome of the concrete 
provisions of the Bill we 1100 that as 
usual there ia a pnwision for nomina-
tion of live members to a metropoli-
tan counril of.. W. bave alway. 
!>pp<J8ed this kirul of proviaiorL Evtlll 
at the time of the Bill relatina to the 
Union Territories, we had aaI4 !hilt 
thl. w .. a very unhealthy praotb to 
pursue. We have concrete Insta_ 

during the last IItteen ~  when the 
elected strength In the legislature 
could be tQJ!pled thiI WlY or that wa, 
by the induction of nominated mem-
bers. It is a horrible thought, th_ 
fore, that In a council of .u member., 
Nandajl will have iive people. That 
1$ to 8.y, live people will be nomina-
ted by the Central Government, and 
Centra). Government means the Home 
Minister. After the elections, when 
they nominate live people to • coun-
cil of 42, naturally they will look to 
the permutations and comblnatiolUl. 
Thi. Congress Government cannot 
claim that kind 01 sense of justice or 
Impartiality ....... . 

8hrl D. C. Slaarma (Gurdaapur): 
As my han. friend claims. 

Shrl V .... devan Nair .... as tar as 
the question of nomination I! concem-
ed. Siul D. C. Sharma MO"'" per-
haps more than I iulow, a1thou,h he 
may not agree with me In thle House .. 

Shrl D. C. Sharma: I have never 
been nominated to any body by thia 
Government. So, let not my hon. 
friend bother about It. 

Shri V .... dnan Nair: I hope that 
he will always .tlck to thls principle 
and never get nominated and I hope 
he will never get nominated any-
where. 

!lhrl D. C. slaarma: Because I do 
not .tand in a queue anywhere. That 
Is the dift\culty. 

Shrl U. Ill. Trlv"l: My hon. friend 
is a tired man. So, how can he .tand? 

Shri KuhI Bam GnpU (Alwar): 
Because of his size. 

Shri Vuadnu Nair: Under clau"" 
2 ot this Bill. Deihl Is goin, to have 
an administrator'. ,ai., Ia Tofo,hul 
enweror will be ruliDIL here in ~ 
.hl!pe of an administrator; he will be 
aU-powerflll and he will be • 1tIn4 
at a oemi-l04 I.n Delhi a(:Cqfdl.n, to 
tlUl Bill. Even whel\ the hon. ~
ter brinp fGrward a BIll tor • metro-
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politan council, he could have been 
a tittle more graceful. I do not know 
why he is insulting this would-be 
metropolitan council in this manner. 
The metropolitan council will be a 
nobody before this administrator. The 
administrator is given such 'powers 
that he will be an aU-powerful em-
peror in the capital of Delhi. He can 
prorogue the metropolitan council; he 
can dissolve the metropolitan council 
which is an elected one. Of .course, 
the hon. Minister may just butt In 
and say that that can be done only 
with the consent of the President. But 
an administrator, a government offi-
cial a bureaucrat, has been given the 
powers to sit over an elected metro-
politan council and he can dissolve it, 
even though it be, of course, with the 
concurrence of the President; and we 
know when a report goes to the Presi-
dent and there is a recommendation 
from the administrator through Shrl 
Nanda, what the fate of it will be. So, 
let us leave it there. This provision 
is a very obnoxious provision and 
it should be taken away from this 
Bill when the Select Committee con-
siders it. 

Then, take the question of the rules 
of procedure of the metropolitan coun-
cil. Some of the rules will be pre-
pared by the administrator and some 
by the metropolitan council. It is 
said in this Bill that if there is a COn-
tradiction between the two sets of 
rules, the rules framed by the ad-
ministrator will prevail. This Is a 
democratic govemment, and they 
call themselves democratic and what 
not but they will not even allow the 
metropolitan council to frame its own 
rules and give it powers to see that 
those rules prevail. 

Then, I come to the question of 
financial powers. If an administra-
tion should have any authority, 
then the most Important thing Is that 
that administration should have 
financial powers. Of course, the met-
ropolitan council can advise the ad-
ministration, can assl.t the administra-
tion, can associate with the admlnls-

trator, and they Can dance before the 
administrator and t.hey can recom-
mend So many things. But I think 
that much paper only will be wasted 
by such recommendations because the 
council does not have financial powers. 
Why should Government not give 
them financial powers? Under the 
sub-clauses of clause 21 dealing the 
financial powers, I submit that the 
metropolitan council can be given the 
right of decision and implementation. 

Then, there is a provision for an 
executive council. Of course, the 
administrator again will be advised 
and assisted by four gentlemen who 
will be called executive councillors. 
And how do they come into existence? 
They will be nominated or appointed 
by the President. Heavens Will not 
tall down if the lour councillors are 
elected by the metropolitan council. 
These four councillors should be res-
ponsible to the metropolitan council 
which In turn should be responsible 
to the people of Delhi as it is supposed 
to be under this Bill. 

Then, there is a provision that if 
there is a difl'erence of opinion bet-
ween the administrator and the exe-
cutive council, the administrator 
would refer the matter to the Presi-
dent, but pending a decision from the 
President, the administrator can go 
ahead with his OWn ideas and with 
his own decisions. Again, the exe-
cutive council will not be anything 
more than an ornament. 

Further, the executive councillors 
who are appointed by the President 
will naturally remain in office only 
during the pleasure of the President. 
So, we have a metropolitan council 
to advise, then we have an executive 
council to advi .. , and then we have 
an administratOr with the blessings of 
the Home Minister and the PresIdent 
through the Home MInister, Who will 
be alI-powerful as far as the capital 
of Delhi Is concerned. Even the rules 
of procedure of the metropolitan 
council will be subject to the sweet 
w;U and pleasure of the administrator. 
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This is Ii sOl"rowiul day for this COWl-
try and especially for this capital. 
Even the Congress Members could 
not do muoh in spite of their COD-
fabulations, discussions and meeting 
the Prime Minister and ao OD. We 
read so many thing. like that in the 
newspapers. We learn that lome of 
the Congress Members have said that 
this is a police Bill. I am lure the 
Congress Members have their own 
limitations, and I am very sympathe-
tic to them, and I have all sympa-
thies for many of them. and they 
have to put up with this kind of thing. 

So, I appeal 1.0 the hon. Minister to 
withdraw this useless Bill. Let him 
take some more tinle. really consult 
all the parties and then come forward 
with a piece of legislation for setting 
up a legislative assembly and a coun-
cil of Minisb'rs which alone will be an 
expression of the will of the people of 
the capital of India. 

Sbrl U. M. Trivedi: Mr. Deputy-
Speaker, after a long lapse of time, 
this Delhi Administration Bill has 
been brought before the House. But 
it is an example of muddle-headed-
ness. No ane seems to have applied 
his mind to what it has In view. 

What is this Bill? If we read the 
clauses which the hon. Home Minis-
ter took pains to explain, and If I 
ImmediatelY refer to d. 21, we flnd 
that it is a huge joke. I lay that It Ia 
making fun of the intelligence of the 
people sitting In this House. 

~  ... ~ "" 
am'IIT ~ i I WoI' if ~  

q'ft I 

1IIr. Depaty-8pea11:er: The bell I. 
being rung-Now there 19 qUll1'Wll. 

Yes, ShrI Trivedi 

8br1 U. M. TrI .... : AI I am point-
Ing out, cl. 21 provides only for the 
'following matters in so far 8s they 
re:ate to Delhi'. The Metropolitan 
Council will only discwls these matter. 
And make recommendAtions. Are 

there deliberative bodies which Jun 
discuss matters and make recommen-
dations? What is the function of • 
deliberative body? In that case, it 
would have been better for Govern-
ment to have aPP<linted its own ad-
"isory council of certain advisers who 
will discuss among themselves, be a 
little more learned people and then 
make recommendations to Govern-
ment. 

I was just trYinll to find out 11 I 
could get 80me light from the ad-
ministration of the metropolis that i. 
London. A vast amount of powera 
is vested in the London County Coun-
cil. But there also we have to taka 
note of this picture that for years to-
gether, for centllries together, a cer-
tain growth has taken and on account 
of th"t Growth there is a big conglo-
moration of Acts with which it 
smoolhly tries to run the admlnlstra-
tion of London. But here we had a 
certain piclure. We had a Legi.lative 
Assenlhly in Delhi. For reasons be.t 
known to Government, that Legiala-
tive Assembly was done away with. 
AI my friend, Shrl Valudevan Najr, 
was pointing out, there are so many 
administrations here. 

8brl Kapur Slap (Ludhiana): Since 
when has he become your friend? 

SbrI U. M. TrIvedi: If you are my 
friend, he II also my friend. 

There are certain administrative 
units here which exercise certain 
powers which were mentioned, to 
which I will add certain municipali-
ties also whiCh are running their own 
admlnlatratlon within the Union terri-
tory ot Deihl. But 11 the whole of the 
Union Territory of Delhi Ia to be ad-
ministered,......and that must be 
the' objeot In view-If local 
aelf-,overnment I. to be given, 
11 a government II to be provided tor 
autonomoUl administration ot the 
UnIon TerritoI")', It I. _tIal that the 
council, whatever name be liven to 
It, m4st have greater powers than 
those of ~  deliberating and mak-
inp.: rPt"ummf'nrlations. Tht" power to 
spend ilt lin ess("onti .. l power tor the 
I"'roo",, of every adminiotration. But 
here their power of lpendinc Is taken 
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away. Here what will they do? They 
will discuss proposals for undertakinll 
le,;alation with respect to any of the 
matters enumerated in the State List 
or the Concurrent List, the estimated 
receipts and expenditure pertaining 
to Delhi which are to be credited to, 
or is to be met from, the Conaolidated 
Fund of India, then matters of ad-
ministration involving general policy 
and schemes of development In so far 
as they rela1e to matters enumeratec\ 
in the St.te List or the Concurrent 
List, and so on. 

What are these powers? Absolutely Do 
powers have been given for spending 
a single farthing. If that Is the posi-
tion, why have this body of persona? 
To be satisfied by merely calling them 
Rai SaIleb. or Khan SaIlebs, according 
to the faith to which they belong, 
which we have been following so far? 
If that i. the obiect in view, I should 
say it could well have -been served by 
merely nominating these persons, Rai 
Sahebs and Khan Saheba to run the 
administration. But 1f they are to 
be elected, these Rai Sahebs and Khan 
Sahebs, I should say that cannot be 
served this way. 

~~ smt 
~i ~  

lIft,.o '0 ~ : ~ <I't'li' ~ 
~~ ~~~i  

~~  ~ W ~ 'Iil'['f ~ 
WI 
The question that cornea again tor 

consideration is this: WIU any 
admlnl.tra1lon be worth its salt 
under these provisions? If out of the 
two units of law and order, order ill 
not kept in the hands of the Metro-
politan Council, will it be worth tts 
.alt? Who appoint the pollee fon:e? 
Who will recruit the pOllce? Who 
Win administer the pollce? Who will 
pay the police? WhOSe orders 
will the police copy? All these will 
be under the charge of another unit. 
What will be that unit? The Home 
MInistry. 'Who will provide the .... ter? 
The l"ublle Health Department, that 

Is, the Health Ministry of the Gov-
ernment Of India. Who will provide 
sewage remOTal facilities? The Cor-
poration. Who will provide fOr the 
development of the town? The 
DDA.Who will pl'Ollide the finances? 
The Government of India. How is 
this hotch-patch of administration 
,oing to run? 

This Bill has given no satisfaction 
whatsoever to any party. It has been 
admitted on all hands that everyone 
has cried down this BIU as a usel ... 
piece of legislation which is not 
meant for improvement of the Dellri 
administration in the least. 

If there is honesty of purpose behind 
it, I would say that since Government 
has ultimately agree!1 to refer this to 
a Joint Committee, It is essential 
that wide powers must be given to 
the Joint Committee to amend this 
Bill in such a manner as to give 
better powers to the Council that is 
to be formed. 

The Metropolitan Council is going 
to be provided with an executive 
council. What is the difference between 
an executive council and a Council 
of Ministers except that here the no-
mination is in the hands of the 
administrator? Whom will he nomi-
nate? Will it be left to his choice! 
Will he create difficulties for the 
people who are there? Will he be 
guided by the ordinary democratic 
principles or will he just do as in 
Kerala, having Communists one day. 
PSP the second day, Congress the 
third day, Socialists the fourth day 
and sO on? Is that going to happen 
SO that the administration cannot run? 

It is quite true that Government 
might have its diftIculties. I can 
visualiSe that in the metropolis of this 
country we do require an adminis-
tration which will be somewhat 
homogeneous with authority which 
Will vest in the Centre, but if that 
fear exists in the mind of the Gov-
ernment, it must find IIOIDe other 
methods a!Id ._ other .... ys of 
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meeting It, but this is not the way 
of solving it, namely havln, a piece 
of legillation which is not liked by 
anybody, which is not supported by 
anybody. 

The London County Council, u I 
was saying, exercises important func-
tions with re,ard to education, 
public health, medical and hospital 
services, pubUc assistance, lUII&CJ, 
mental deficiency, housin, and town 
planning, embankments, maTshy and 
open spaces, fire protection, licensing 
Of theatres and other places Of amuse-
ment, protection of food etc. In this 
case. all these powers are not given 
to the MetropOlitan Council that is 
being created by virtue of thll law. 
Not one schOOl will be run by the 
Metropolitan CounC'il. the 8chools will 
not be managed by it. the colleges 
will nOt be managed by it, the medi-
cal colleges will not be managed by it. 
We have different institutions and 
diffeTenl laws all'eady administerlnll 
the medical colleges. Public health 
will nol be man.red by It, It will be 
interfered with by the Health Minis-
try of the Government Of India. The 
pollee force will be administered by 
the Home Ministry of the Government 
of India. 

In the circumatances, I 8Ubmrt that 
it is high time that the Government of 
India took note Of the criticism that 
Is being offered today In the Roue, 
After al!. it is a wise step that the 
Government has arreed to Tefer this 
Bill to the Joint CommIttee, but In 
refenlng It to the Joint Committee, 
there must be an open mind. 'l'bere 
must not be a whlp to .ay that only 
these provtsIons shall be acceptable, 
and not others. The prOYiaioa that 
may emanate after d1sCUll8lon in the 
Joint Committee must be such u may 
meet the wtahes of all tl!" people whom 
we are gain, to "",em by this. 
'l'lleorefore, the Joint Committee may 
advertlle and publlcl.. It u fu1I,. u 
possible and Invite the opinions of 
those people who are lIII'ected by this 
to rtve evIdeDee before the CommIttee, 
10 that proper mdenee _y be taJaID 

and the Committee might appraise 
the feelin,s of the people at larre In 
moulding this law which Ia for tile 
benefit of the people at large. 

It i. not .ulIIcI"nt to .ay that th_ 
will be .even Memben of Parliament 
from the Union Territory of Delhi in 
the Hou.. of the People because in 
,the HOUle of the People when matter. 
come up for consideration which a .... 
of local importance We say that luch 
subject. which are covered only by 
the State LIst or by the Concurrent 
List are not lIov.rned by It. 

Peculiar laws are still In existence 
in Delhi and the law. have not been 
brought into conformity with the 
laws which are obtainin" in bi,ger 
cities of India like Bombay, Calcutta 
and Madras. It looks as if we are 
stiIl living very far aWay from the 
advanced lawl of the billl'fT clUes 
where enlightened people of India do 
live. I mould say u.at the people of 
Delhi cannot be looked upon u very 
ljJnorant Or backward. The Ume 
iI now ripe and tile p ..... nt II 
the Urne to decide that the people of 
Deihl are alao on a par with the 
people of the other clUeo of Inelia. I 
therefore support thI. motion for 
reference to the Joint Committee and 
hope that proper directlona will be 
liven to the COIfImittee for the 
purpose Of eomIDi'to the rllht deeilion 
about this Blll, 

8brI D. C. 8huma: Here is a Bill 
called Delhi AdmJnIItraUan Bill, IND. 
When I Ned about thl. Bill, I  _ 
reminded of a proverb wbleh J tIIbII< 
is known to many hon. Members of 
thll Rouse: beware when all people 
speak well of you. I think that III tr ..... , 
but ita counterpart Ia alao we: 
llew,",-"hen all people ,pealt III of 

J'OIL 

WbeD I look at this BIJl, I uk 
myaelf: who .... Ita aupporlln, who 
are the people u..t .... aoIq to hold 
thll baby, • 

8IIIt JL H. 'ftwary (Bapbal: 
~  



Delhi NOVEMBER 30,  1965 Administration Bm 4716 

Shri D. C. Sharma: .... this orphan 
baby, who are the persons that are 
going to run this Metropolitan 
Council? From the accounts that I haVe 
been reading in the papers-I think 
the accounts may be exaggerated, but 
they are not false-I find that res-
'ponsible spokesmen of public opinion 
in Delhi have condemned this Bi11. 
Some of the Members of the municipal 
corporation have not welcomed it. 
Every political party has gone the 
whole hog in order to condemn it. 
Therefore I say: what is the good of 
bringing forward a Bi11 which is not 
being blessed by anybody? It is like 
bringing forward a baby whom no-
body owns. It may be owned by some 
cell in the Home Ministry, what that 
cell is I do not know, but I do not 
understand why this Bi11 is being 
brought forward. 

This Bill is being referred to a ,Joint 
Committee. The Joint Committee can 
only giVe it a kind Of face-lift. It can 
modify a !bing here or a thing there, 
it can change a thing here or a thing 
there, it can make 8 few alterations, 
but it cannot change this Bill out of 
recognition as I want it to do. I ask 
the han. Home Minister one Question. 
If you are going to .  .  .  . 

..,. ~ ~ ~  ! ~1  

~  If' qTq1Ift ~ ~ d, 
~ ~~~1 

Mr. Deput)'-S_ker: The Quorum 
hell Is heine rung-Now there Is 
Quorum. SbrI Sharma may cantinue. 

Shrl D. C. SbaJ'ma: Rir, I was sub-
mitting very respecUully that it tbls 
Metropolitan Council Is so good for 
Delhi City, why should it not be 
equally good for other metropolitan 
cities. It should be equally good for 
Bombay, it should he "qually useful 
faT Madras. It should be equally 
helpful for Calcutta. 

May I ask the Home Minister one 
question? Why t" he treating this 
DeIhl City wblch has grown out of 

all proportion to the expectations at 
the Government of India, why is he 
giving this Delhi City such a negative 
treatment? I think that DeThi on 
account of its population, on account 
Of its political importance, on account 
of its being the centre of so 
many embassies, on account (If its 
growing importance in the world of 
business and commerce, on account ot 
its increasing importance in the world 
of education and other th'ings, on 
account of the wonderfu1 part it 18 
playing in the field of fine arts and 
other things-I think if there is one 
city in India which deserves to have 
a legislative assembly it is this city. 

Government may have had some bad 
experience about the Legislative 
Assembly that it had ronstituted some 
time ago, and it might have developed 
some anergy to that Legislative 
Assembly that it had constituted some 
experienCe eVeTywhere; We are havi:lg 
this perpetually in Keral., why didn't 
we develop some kind of antipathy 
towards such legislative association. 
there? No, We haVe not. Only Delhi 
has been singled out for this signal 
honour, and I think it is not in the 
fitness of things that Delhi should 
have been singled out for this kind of 
thing. 

My second point is this, tha t we 
want in every State as much of uni-
formity Of administration as possible. 
Too many cooks spoil the broth, and 
too many funclionaries. too many 
administrative bodies. also spoil the 
administrative map of a country or 
State. And here Delhi is going to 
have a Metropolitan 'Council. It will 
Mve a Municipal CorpO'ration. New 
Delhi will have a nominated Municipal 
Committee. It will have an under-
taking to run Its water supply; it 
will bave some corporation to run its 
bUs services; it will haVe some kind 
of undertaking to run it. electriCity; tt 
will have some kind of an authorlty 
to draw up the maoter plan; It will 
have some authority to pass the blue-
prints Of thoSe buildings and all that 
kind of thing. 

May I ask if it would be conducIve 
to the good governance of this city 
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which Is the window piece of India 
for the whole world? Any body who 
comes to India first Of &U visits DeIhl, 
and if he were to know about the 
administrative set-up of Delhi, I tbink 
he will go back very unhappy. I was 
in Washington for some time. They 
did not have an elected municipal com_ 
mittee; but now they haVe done that, 
and they are gOing in that direction 
fast. Why can't we profit by their 
t!xperience? In London which Is the 
capital of the United Kingdom and 
which was the capital of a big ~  

they have a County Council which 
has more powers than these metro-
politan ('QUllenS. We want to have S' 
Metropolitan Co,mcil which will not 
have anything to do with these things. 

Therefore I say that in the interests 
Of efficiency of administration, In the 
interests of good government, the 
Government should try to centralise 
the authority as much as possible in a 
legislature, as it has done in the otlrer 
States of India. There are some 
States in this world whose population 
i. only three or four lakh., and they 
have a representation in the United 
Nations. And here is a Slate beneath 
our very nose which has a population 
of mo'e than 30 lakhs and we are not 
giving it that kind of recognition, 
that kind Of legislative recognition, 
which it deserves. 

Shrl L. N. MlIbra: You want to 
make Delhi Independent? 

ShrJ D. C. Sharma: My third point 
Is this. that It has been given all the 
paraphernalia ot a State legill.ttve 
aasembly-of course, different names 
have been given. Tbe members of the 
Metropolitan Counell wl11 drIlw 

salaries and allowances as the mem-
lrers of State legislative .BBt'IIIblle" dO; 
there will be demarcation of consti-
tuencies: the members will take an 
oath; they can put questl"",,; they will 
have an administrator; they will have 
a chairman. All the apparatus, demo-
cratic apparatus that we Rive to any 
State Assembly has been provfded 
here. But Romehow the Home Min-
istry ha. specialised In caUing flglrt 

Bill 

things by wrong names and wrollJl 
things by right names. And whit il 
happening is this, that instead of 
calling it the Legislative AssemblY 
they are calling it 'the Metropolitan 
COWlcil. Where do we lind this kinCl 
of thing thn t the members of a 
metropolitan council could draw 
aalarier. and allowances, that their 
constituencies should be delimited by 
the Delimitation Commission? All 
these kinds of things are there. If you 
are going to make use of all that 
apparatus which you make use of for 
State assemblies and olhcr things, 
why don't you caU it • State Legis-
lative Assembly straightway and do 
something about it, SO tlrst the people 
get not only a kind of .hndow gov-
ernment but a kind of firm and real 
government! 

I do agTee with mv friend Shrl 
Vasudevan Nair that tho element of 
nomination should not have been 
there. But unfortunately we have 
nomination in our Lok Sabha al,o. but 
that nomination is meant only for a 
partic-ular minority. Theretore I 
think that the principle of nomination 
has !>Pen extended to fbls Metro-
politan Council. They will hav" only 
five persons who will be nominated. 
But I do not know what kind of 
person. are going to be nominated. 
Scheduled castes ... 

8hrl A-.. Bernnl 
Profellon. 

(Bls"uJ!) : 

8brl D. C. Sharma: Professors will 
have no chance and prot_ors will 
not be nominated. But I usure you, 
the Scheduled Ca.tes will be given due 
representation, the backward c1uael 
wllJ al"o have due representation. I 
do not know who these five great men 
will be who will be nominated. 
I know they will be the favourite, of 
somebody, oome organisation or 
Bom.thlng. and I am oure they will 
be those penons who will not be 
fully dem0M'8Uc In their .entlment.. 
fully ~ 8 1  In their sympathies 
and fully conversant with the aDpll-
... 1I<>n ot demoer.tlc prlnciplos. T 
therefore strongly object to this nomi-
nation. 
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•. 15hr1 Bade (Khargone): Congress 
people will be nominated. 

15hr1 D. C. Sbarma: I do not care 
who Is nominated. I know, Jan Sangh 
people will 'be nominated. But I know 
what kind at penons ~  are and 
I therefore take objection to thIs 
principle of nomination all alon, the 
line. We have the rules of procedure. 
What would' you think of the Lok 
Sabha if the rules of procedure were 
to be determined by two authorities, 
one the Speaker and the other the 
President or somebody else. Here we 
are going to play with these rules of 
procedure by saying that some will be 
approved by the Metropolitan Coun-
cil and others will come within 
the purview of the administrator. We 
tried dyarchy in this country in 1!~2  

and we miserably failed and I think 
the expetiment of 1920 is going to be 
repeated in Delhi in the year 1965, 
45 years after that. 'niat has taught 
US nothing; We have learnt nothing 
and we have forgotten alI we learnt. 
ThIs kind of dyarchy must go. 

Two minutes more and I will sit 
dOwn, Sir. 

Mr. Deputy-Speaker: 'nie hon. 
Member's time Is up. 

8bri D. C. ~  You have 
rung the bell and I am an obedient 
servant of yours. I do not think the 
,overnor of any State enjoys so many 
powers as this administrator. What 
is this administrator? I think our 
President does not enjoy So many 
powers and rights as this adininistra-
tor. From where are we going to get 
this administrator? Is he' going to 
sit like the albatross in the Andent 
Mariner by Coleridge? Here albatross 
is the administrator and the 
Ancient Mariner is the Metropolitan 
Council. Why are you giving so much 
authority to the administrator? You 
are giving this administrator a combi-
nation of administrative functions of 
the President and the Governor and 
every body else when the President's 

rule comes into being. You ,houlel 
not do that. '!'he administrator should 
not have the veto power over every-
thing. 

Mr. Depaty-6peaker: The hon. 
Member should oonclude. 

Shd D. C. Sharma: One sentence 
and I will sit dOwn. I thank the han. 
Home Minister for this great mercy. 
What is this mercy? The number of 
seats 40r Parliament had been in-
creased from five to seven. I thank 
God for ;t; I thank him for it. But 
do you mean to say that the increase 
of two members SO far as Parliament 
is concerned will write olf all the dis-
advantages that wUl accrue to the 
city of Delhi on account of the Metro-
pol-Han Council Bill. I do not think 
so. Can ~  seven Members wrlte 
oft all the sins of omission and com-
mission of this Bill? Why do you 
make the permanent citizens of Delhi 
and also We who are temporary citi-
zens of Delhi a laughing-stock of the 
world? You are giving Delhi neither .. 
gOOd government nor good legislative 
powers nor good democracy nor any 
other kind of thing. 

One sentence more. 

Mr. Deputy-Speaker: You have al-
ready said three sentences. 

Shd D. C. Sharma: I do not know 
why we are goinl/ to waste 90 much 
of money on this municipal toy. on 
tItis municipal gadget Which i. going 
to do no good to the citizens of Delhi 
or an)"body else and is gOing 1>0 be a 
model of democratic failure in this 
country in this metropolitan city of 
Delhi. 'Ibis Bill I. not what it should 
bave been and I feel very unhappy 
ahout it because I have to spend 8 
months in a year an Delhi. 

1ft ~ """' ('i'h:) : ~111  
~ ~i ~ i T~ 

~ t f1I; W f!(8111f' ~ 1{t ~ ~  it 
~  C'I\'T "IT ~  I ~i  ~~ ~  .m: 

~ ~ ~ i~ ~ ;;(Y ~ ~ 
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Shri BalakrishnaD (Koilpatti): Mr. 
Deputy-Speaker, Sir, I would like to 
bring to the notice of the Home 
Minister certain points which are re-
lated to the representation of Sche-
duled: Castes. Clauses 32 and 33 ot 
this Bill provide that pending the 
constitution of the Metropolitan Coun-
cil and the Executive Council, an 
interim Metropolitan Council and an 
interim Executive Councill shall be 
formed. The interim Executive Coun-
cil and the Interim Metropolitan Coun_ 
cil are going to be elected through 
the electoral college. While election 
Is being made through and from the 
electoral college. there is no provi-
sion made for the representation of 
Scheduled Castes. There is no such 
provision in clauses 32 and 33. The 
electoral college mayor may not like 
to elect Scheduled Caste people to 
the interim Metropolitan Council. So, 
it Is very necessary that this omls-
lion Is corrected even a t the stage of 
the Joint Committee. 

The people ·belonlling to the Sche-
duled Castes suffer very much for 
want of even elementary amenities. 
Unless there i. proper representation 
in the Executive Council, there Is 
no help to the Scheduled Castes. So, I 
request that representation be given 
to the members of the Scheduled 
Castes. Just as they are giving re-
presentation to the Scheduled Caste. 
in the Metropolitan Council, they 
sbould give representation to the 
Scheduled Caste. In tbe Executive 
Council also. 

Mr. DepatT-Speaker: He can con-
tinue on the next day. 

lUll 1u'II. 

MOTION RE. FIRST ANNUAL RE-
PORT OF CENTRAL VlGILANCII: 
COMMISSION 

Dr. L. M. SIDIhYI (Jodhpur): Sir, 
before my hon. trieDd Shri Yalhpal 
Singh moves hi. motion, I .... ould ne 
to request you to put It to the BOUM 

mission Report (M) 

'whether it might not be appropriate 
to extend the time allowed for thIS 
discussion. It Is such an important 
discussion and the allotment of a 
mere two hours may at best fullli the 
formality but It wi!! not really enable 
us to perform the function. I have 
written to the hon. Speaker and he 
has also agreed tilat this would be 
taken up at the proper time. 

iii ~ ~ ~  : Rr.m 
~~~~ i ~~ 

~ ii ~~ ~i! ~ ~ 
fi;r!rr <nit, ~ ,,;:y 'Uli ~ <Oft <nit m 
W'f; f<l11; \1'1Ilf ~ ilTfIlT <nit I 

1ft "'l fIo!1I1i ~  : qh: I\'t ~ 
~ 1 1 T i 1 

~ 1! ~ 
~ <nit I 

Mr. l)epatr..8peaker: How much 
time would you require? 

iii "'! """"': ~  ~ ~ 1  lIlT 

~ ~  

Shrl Vieira ChaftD Shakla (Maha-
sanlUnd): After you ..... the trend of 
the debate, you ma)' decide it later 
on. If it becomes necessary, ..... 
might consider the extension of time 
then. 

1ft "'! ~ : ~  ~ qTlI1 

<nit I 

If) Ifti"mf ~ ~  : irt 
~ ~ smn ~  ~ ~ ~ t m 
~~~ ~~ i : 
'That this House takes note of 
the First Annual Report of the 
Central VIgl)anee Commiasion laid 
on IIh.e Table 01. the Houa on 
the 30th .A.ulUSl, 1~  

~~~~~ ~ 

i T ~ ~ ~1 


